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@ Edelweiss EDELWEISS ASSET RECONSTRUCTION CO. LTD.

Asset Reconstruction

CIN - U67100MH2007PLC174759
Registered Office: Edelweiss House, Off CST Road, Kalina,
Mumbai 400098

APPENDIX- IV-A [See Rule 8(6) r/w Rule 9(1)]
E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

Public Notice for E-Auction Sale of Immovable Asset under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 under Rule 8(6) r/w Rule 9 (1) of the Security Interest (Enforcement)
Rules, 2002.

Notice is hereby given to the public in general and to the Borrower and
Guarantor(s) in particular that the below described immovable property
mortgaged/charged to Edelweiss Asset Reconstruction Company Limited
acting in its capacity as Trustee of EARC Trust SC- 112 (“EARC”) viz; the
Secured Creditor, the possession of which has been taken by the Authorised
Officer of EARC on September 17, 2016 will be sold by way of E-Auction on
July 13,2023 at 12 Noon onwards with unlimited extension of 5 Minutes each
through E-Auction Agency M/s e-Procurement Technologies Limited (Auction
Tiger), on their website/portal https://edelweissarc.auctiontiger.net on “As is
where is”, “As is what is”, and “Whatever there is” basis for the recovery of Rs.
31,42,81,606.46/- (Rupees Thirty One Crores Forty Two Lakhs Eighty One
Thousand Six Hundred and Six and Forty Six Paise Only) being due as on
30.04.2023 together with further interest and other expenses/costs thereon to
EARC from Kalyani Education Private Limited (currently under CIRP and
managed by Resolution Professional Mr. Vinit Gangwal) (“Borrower”), Mr.
Ravindra Gambhirrao Sapkal, Mrs. Kalyani Ravindra Sapkal, Mr. Sahebrao
Dhondu Patil and Mr. Baburao Abasaheb Dharwade (“Guarantors”).

The Reserve Price and Earnest Money Deposit of the secured asset shall be
asfollows:

Reserve Price Earnest Money Deposit
Rs. 5,40,00,000/- Rs. 54,00,000/-
Description of the Inmovable Property:

Residential Flat No. 1201 admeasuring 1200 square feet (approx..) at 12th
Floor, Shubhada Co-op Housing Society Limited, Sir Pochkhanwala Road,
Opposite Police Club and RTO, Worli, Mumbai — 400 025 in the name of Mr.
Baburao Abasaheb Dharwade (Guarantor).

For detailed terms and conditions of the E-Auction sale, please refer to the link
provided inthe Secured Creditor’s website i.e.www.edelweissarc.in/Propertysale
Sd/-
Authorized Officer
Phone No: 07506642534

Date: 09.06.2023
Place: Mumbai

POSSESSION NOTICE

(for immovable property)
Whereas,
The undersigned being the Authorized Officer of the INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) under the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of powers conferred under Section 13 (12) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
16.02.2022 calling upon the Borrowers SAMEER M MUJAWAR ; ROOM NO. 301,
PANDURANG NIWAS, GANDHI CHOWK PHOOL PADA ROAD, NARAYAN
NAGAR, VIRAR EAST, THANE, MAHARASHTRA - 401303, MAHANANDA A
MUJAWAR ; ROOM NO. 007, BLDG. NO. 11, NARAYAN NAGAR, GANDHI
CHOWK, VIRAR, THANE, MAHARASHTRA - 401303, PRIYANKA RAMESH
YADAV ; BLDG. NO. C-13X, ROOM NO. 11, 3RD FLOOR, POST & TELEGRAM
COLONY, SAHAR ROAD, NEAR CARGO, ANDHERI EAST, MUMBAI,
MAHARASHTRA - 400099, to repay the amount mentioned in the Notice being
Rs. 25,25,987.01 (Rupees Twenty Five Lakhs Twenty Five Thousand Nine
Hundred Eighty Seven and One Paisa Only) against Loan Account No.
HHLVRA00266113 as on 10.02.2022 and interest thereon within 60 days from the
date of receipt of the said Notice.
The Borrower having failed to repay the amount, Notice is hereby given to the
Borrower and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers conferred
on himunder Sub-Section (4) of Section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 0n 06.06.2023.
The Borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the INDIABULLS HOUSING FINANCE LIMITED for an amount of Rs.25,25,987.01
(Rupees Twenty Five Lakhs Twenty Five Thousand Nine Hundred Eighty
Seven and One Paisa Only) ason 10.02.2022 and interest thereon.
The Borrower’s attention is invited to provisions of Sub-Section (8) of Section 13 of
the Actin respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

D WING /802, 8TH FLOOR, POONAM IMPERIEL BLDG. NO. 1, VILLAGE

DONGRE, VIRAR WEST, SNO. 1A, THANE-401303, MAHARASHRA.
Sd/-
Authorised Officer
INDIABULLS HOUSING FINANCE LIMITED

Date :06.06.2023
Place: THANE

DEBT RECOVERY TRIBUNAL-1 MUMBAI
(Government of India, Ministry of finance)
2nd Floor, Telephone Bhavan, Colaba Market, Colaba, Mumbai-400005
(5th Floor, Scindia House,Ballard Estate, Mumbai-400001)

0.A.NO.187 Of 2020 Exh No. 13
DBIBank Applicant
vis
Mr. Sanjay Mansingh Jadahv & Ors. ...Defendants
To,
DEFENDANT [ MR. SANJAY MANSINGH JADHAV
No.1 301 Prajapati Sadan, Plot No. 24, Sector 9, Khanda Colony, Navi Mumbai

DEFENDANT | MRS. JAYSHREE SANJAY JADHAV
No.2 301 Prajapati Sadan, Plot No. 24, Sector 9, Khanda Colony, Navi Mumbai

DEFENDANT | MR. KUNDLIK AJINATH MAHAJAN

No.3 Mathadi Hospital Trust, Sector No.3, Plot No.24, Kopal Khairane,
Navi Mumbai

And also at: Somashish Park, Plot No.40, R.N0.301, MCCHS Panvel,
Dist. Raigad- 410206

dorel §o Canara Bank

AGowt. of India Undertaking

I ﬁv ﬁ:ﬂ%ﬁr{ Syndicate I

ARM BRANCH - | MUMBAI
37, Kshamalaya, Opp Patkar Hall, New Marine Lines, Thackersay Marg, Mumbai — 400 020
Email : cb2360@canarabank.com TEL. - 022-22065425/30 WEB :: www.canarabank.com

E-Auction Sale Notice for Sale of Inmovable Properties under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provisionto Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable properties mortgaged/charged to the
Secured Creditor, the Physical Possession of which has been taken by the Authorized
Officer of Canara Bank, will be sold on “As is where is”, “As is what is” basis on 27.06.2023
for recovery of Rs. 2,09,52,278/- (as on 31.12.2022 plus further Interest and cost from
01.01.2023) due to the ARM | Branch of Canara Bank from Mls Khandelwal Insulatlons
P. Ltd. represented by its Director and Guarantors Mr. R:

FORM A-PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S. VIOLA RESORTS PRIVATE LIMITED

RELEVANT PARTICULARS

- | Name of Corporate Debtor M/S. VIOLARESORTS PRIVATE LIMITED

SUMMONS

1. WHEREAS, OA/187/2020 was listed before Hon'ble Presiding Officer/ Registrar on
25/04/2023.

2. WHEREAS this Hon'ble Tribunal is pleased to issue summons/notice on the said

Application under section 19(4) of the Act, (OA) filed against you for debts of

Rs.27,23,263.87

3. WHEREAS the service of summons/ Notice could not be effected in the ordinary

manner and whereas the Applicatoin for substitute service has been allowed by this

Tribunal.

4. Inaccordance with sub-section (4) of section 19 of the Act, you, the defendants are

directed as under:-

(i)  To show cause within thirty days of the service of summons as to why relief
prayed for should not be granted;

(i) Todisclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3Aof the original application;

(iii)  You are restrained from dealing with or disposing of secured assets or such
other assets and properties disclosed under serial number 3A of the original
application, pending hearing and disposal of the application for attachement of
properties;

(iv)  You shall not transfer by way of sale, lease or otherwise, except in theordinary
course of his business any of the assets over which security interest is created
and/or other assets and properties specified or disclosed under serial number
3Aof the original application without the prior approval of the Tribunal;

(v)  Youshalll be liable to account for the sale proceeds realised by sale of secured
assets or other assets and properties in the ordinary course of business and
deposit such sale proceeds in the account maintained with the bank or
financial institutions holding security interest over such assets.

5. Youare also directed to file the written statement with a copy thereof furnished to the

applicant and to appear before Registrar on 11/07/2023 at 12:00 Noon. failing which the

application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this 26th day of April, 2023.

sd/-
Registrar,
Debts Recovery Tribunal-1, Mumbai.

: . w D.M.K. Jaoli Sahakari Bank Ltd.
- (Reg. No. BOM/BNK/127 of 1973)
Regd. Office : 418/20, Maulana Azad Road, Mumbai- 400004.
Tel. : 022-23822775 / 8691096107

Mr. Pavan Ramesh Khandelwal (Director and Legal Heir), Mr. Deepak Ramesh
Khandelwal (Legal Heir), M/s. Khandelwal Engineering Corporation.

2. | Date of Incorporation Of Corporate Debtor 07-04-2010
3. | Authority Under Which Corporate Debtor Is REGISTRAR OF COMPANIES, MUMBAI
Incorporated / Registered
4. | Corporate Identity No./Limited Liabilty U74900MH2010PTC201806
Identification No.of corporate debtor
5. | Address of the Registered Officeand Principal 9-B, Dhaval Ganga, 1, Carter Road, Bandra
Office (if any) of Corporate Debtor West, Mumbai - 400050, Maharasht
.| Insolvency commencement date nrespectof corporte debfor | Order dated: 06-06-2023
(The copy of order which was uploaded on the portal
of the Hon'ble NCLT on 08-06-2023)
h Khandelwal (d 7. | Esfimated date of closure of insolvency resoluton process | 03-12-2023
8. | Name and registration number of the Anil Kashi Drolia

insolvency professional acting as interim IBBI/IPA-001/IP/P-02327/2020-2021/13482

resolution professional

The Earnest Money Deposit shall be deposited on or before 26.06.2023 upto 5 p.m.
There is no encumbrance to the knowledge of the Bank.
EMD amount of 10% of the Reserve Price is to be deposited by way of Demand Draft
in favour of Authorized Officer, Canara Bank ARM 1 Branch Mumbai or Shall be
deposited through RTGS/NEFT/Funds Transfer to credit of account of Canara bank
ARM 1 Branch Mumbai A/c No. 209272434 IFSC Code CNRB0002360 on or before
26.06.2023 upto 5.00 pm and other documents to be submitted to service provider on
or before 26.06.2023 upto 5.00 pm. Date up to which documents can be deposited
with Bank is 26.06.2023.
Date of inspection of properties on 26.06.2023 with prior appointment with Authorized
Officer.
For detailed terms and conditions of the sale, please refer the link “E-Auction” provided in
Canara Bank's website (www.canarabank.com) or may contact Dr. Seema Somkuwar,
Chief Manager, Canara Bank, ARM | Branch, Mumbai (Ph. No.: 022 -22065425/30/
Mob. No. 9881365087) or Saraswathi Selvam (Mb.9820886240) E-mail id :
cb2360@canarabank.com during office hours on any working day or the service
provider M/s C1 India Pvt. Ltd., Udyog Vihar, Phase - 2, Gulf Petrochem Building,
Building No. 301, Gurgaon, Haryana. Pin-122015. Contact Person Mr. Haresh Gowda
Mob. No. 9594597555 (Contact No.+911244302020/21/22/23/24,
support@bankeauctions.com; hareesh.gowda@c1india.com
Sd/-

Authorised Officer

Canara Bank, ARM-I Branch

Date : 07.06.2023
Place : Mumbai

Description of the Property Reserve Earnest
Price Money Deposit 9. | Address and e-mail of the interim resolution | B-906, Park Side -1, Raheja Estate, Kulupwadi,

Office No. 1013, 10th Floor, Dalamal Tower and Rs. Rs. professional, as registered with the Board | Near National Park, Borivali-East, Mumbai-400066.
B-11 Basement Dalamal Tower, Plot No. 211, |1,55,70,000/-| 15,57,000/- anidrolia.jp@gmail.com
Nariman Point Mumbai 400021. In the name of 10. |Address and e-mail to be used for 203-B Arcadia Building, 195 NCPA Marg,
M/s. Khandelwal Engineering Corporation, correspondence with the interim resolution | Nariman Point, Mumbai 400021.
admeasuring about 557 Sq. ft. build up area. Professional viola.cirp@gmail.com
Unit No. 9, Ground Floor Shree Diamond Centre Hariali Rs. Rs. 11.[ Last date for submission of claims 20-06-2023
Village, LBS Marg, VikhroliWest, Mumbai, inthe nameof | 77,40,000/- | 7,74,000/- 12, [Classes of creditors, if any, under clause(b) of| Name the class(es)
M/s. Khandelwal Engineering Corporation sub-section (6A) of section 21, ascertained by the| Not Applicable As per
admeasuring about 547 Sq. ft. Build Uparea. interim resolution professional Information available with IRP

13. |Names of Insolvency Professionals identiied to act| NA
as Authorised Representative of creditors in a class|
(Three names for each class)

14.[(a) Relevant Forms and
(b) Details of authorized
representatives are available at :

Weblink:http://www.ibbi.gov.in/downloadform.html
Physical Address:
Same as address mentioned in ltem No. 10

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
acorporate insolvency resolution process of the M/S. VIOLA RESORTS PRIVATE LIMITED on 06-
06-2023 (The copy of order which was uploaded on the portal of the Hon'ble NCLT on 08-06-
2023).
The creditors of M/S. VIOLA RESORTS PRIVATE LIMITED, are hereby called upon to submit
their claims with proof on or before 22-06-2023 to the Interim Resolution Professional at the
address mentioned againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice
of authorized representative from among the three insolvency professionals listed against Entry
No.13 to actas authorized representative of the class (None)in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional

Date:09-06-2023 Anil Kashi Drolia

Place: Mumbai IBBI/IPA-001/IP-P-02327/2020-2021/13482

ﬁ ICICI Home Finance

Whereas

notice within 60 days from the date of receipt of the said notice.

The undersigned being the Authorized Officer of ICICI Home Finance Company Limited under the
Securitisation, Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of the powers conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement)
rules 2002, issued demand notices upon the borrowers mentioned below, to repay the amount mentioned in the

As the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general that
the undersigned has taken possession of the property described herein below in exercise of powers conferred on
him/ her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates. The
borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of ICICI Home Finance Company Limited.

SYMBOLIC POSSESSION NOTICE

Registered office: ICICI Bank Towers, Bandra-Kurla Complex,
Bandra (East), Mumbai- 400051

Corporate Office: ICICI HFC Tower, JB Nagar, Andheri Kurla Road, Andheri East, Mumbai- 400059 601,
Branch Office: Premises No. 201, 2nd floor, West View, Opp. ICICI Bank, Veer Savarkar Road, Thane-400602
Branch Office: 2nd floor, Sonvane Complex, Beside Kamdar Petrol Pump, Mini Market, Main Road, Latur- 413512

Notice is hereby given that MR. SHYAM
MANOHAR GOSWAMI, is owner of Flat No.
Raj Ashish Co-operative Housing
Society Limited, hereinafter referred to as
“the said society”) situated at M. G. Road,
Kandivali (W), Mumbai 400 067 (hereinafter
referred to as “the said Flat”).

The Original Agreement dated 31/3/1978,
executed between Shri Ramesh Builders
and K.M. Shah and Bhashkarbhai D. Sagar
for Flat being Flat no. 601, adm. 800 sq. Ft.
Super built up in society known as Raj
Ashish Co-operative Housing Society
Limited, situated at M. G. Road, Kandivali
(W), Mumbai 400 067 (said Flat), Original

Sr.| Name of the Borrower/ Description of property/ Date of Demand| Name .
I Co-borrower/ Dot of Possoroberty Natical Amoant| oot Gift Deed dated 3/3/2003, executed
0 Loan Account Number in Demand | Branch between Shri. Bhaskar D. Sagar and Shri.
Notice (Rs.) Shyam M. Goswami in respect of said Flat
1.|Longin Mathew Flat No.304, 3rd Floor, B Wing, Shakuntala Pride 28-09-2021 |Thane-B| and Original Share Certificate No. 16
Thekkakara (Borrower), Chs, Nr Lodha Heaven, Nilje Dombivali East, Thane Rs. bearing distinctive Nos. 76 to 80 (5 shares)
Anita Longin Thekkakara |- 401208. Bounded By- North: Niketan Building, 48,79,967/- in respect of said Flat is lost, misplaced
(Co-Borrower), South: Paradies Building, East: S. No. 125, West: i i ;
LHTNE00001283696.  |Rivera Building./ Date of Possession- 07-Jun-23 dAf]ry'”p%trf;f,';j,”hdonh"at;;ﬁgsggﬁy"g,:f;e'right
2. |Raghbeer Singh T Labana |Flat No 103 1st Floor Bldg No 1 J P Synergy 27-08-2021 | Ulhas- fitle and interest in the said Flat and/or the
(Borrower), Chandani Phase 1 Near Gaikwad Pada Ambernath Kailash Rs. nagar-B said original Agreement by way of sale, gift,
Raghbeer Singh Labana  |Colony Pale Village 131 Thane-421501. Bounded | 24,94,430/- exchange, mortgage, charge, lease, lien
(Co-Borrower), By- North: Road, South: Road, East: Road, West: successio’n or in ’an otr’1er m:anne}
LHMUMO00001283136. Jp Shymphone./ Date of Possession- 07-Jun-23 whatsoever should intim':te the same to the
3. | Dhananjay Umakant Gore [Plot No 14 East Part M H No R 2 836, Padma 15-0}2-2021 Latur-B undersigned within 15 days from the date of
(Borrower), Rani Nagar, Latur. S No 230 Cts No 9864 P Latur- S. nati ; ;
Dhananjay Gore (Co- 413512. Bounded By- North: Road, South: Plot 10,96,212/- Efg’vhiﬁaeﬂoﬂe?gumr.n&“gzsztng]ib?gftﬁrsl:
Borrower), No.13, East: Adj Property, West: Adj Property./ are received within the aforesaid time. it
NHLAT00001257207. Date of Possession- 06-Jun-23 '
2 on — Umakan G Biot No 14 East Part M H No R 2 36 Pad 15062021 |LaturB shall be presumed that there are no
-|Dhananjay Umakant Gore [Plot No ast Pa o , Padma -Uo- atur- claimants to the said Flat and my client shall
(Borrower), Rani Nagar, Latur. S No 230 Cts No 9864 P Latur- Rs. accordingly proceed to comple){e the legal
Dhananjay Gore (Co- 413512. Bounded By- North: Road, South: Plot 4,08,904/- formalities. as MR. SHYAM MANOHAR
Borrower), No.13, East: Adj Property, West: Adj Property. GOSWAMIiswantiﬁ tosellthe said Flat
NHLAT00001257208. Date of Possession- 06-Jun-23 9 :

Date : June 09, 2023
Q’Iace Thane, Latur

The above-mentioned borrowers(s)/ guarantors(s) are hereby given a 30 day notice to repay the amount, else
the mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Notice, as per
the provisions under the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

ICICI Home Finance Company Limited /

Mrs. Sneha S. Desai, (Advocate)

Shop No.4, Victoria CHSL.,

Ext. Mathuradas Road, Kandivali (W),

Place : Mumbai Mumbai 400 067.
Date : 09.06.2023

Authorized Officer

DMK/JSB/SRO/ Bhandup / /2023 Date:- 06.06.2023
FORM “2”
( See sub-Rule [11(d-1)] of Rule 107)

Possession Notice for Inmovable Property
Whereas the undersigned being the Recovery officer of the DMK Jaoli
Sahakari Bank Ltd. Mumbai under the Maharashtra Co-operative
Societies Rules, 1961 issued a demand notice dated 03.11.2022 calling
upon the judgment debtor Sai Art Prop. Mr Vishnu Kondiba Wadkar
Business Loan to repay the amount mentioned in the notice being
Rs.33,63,937/- (RupeesThirty Three Lakhs Sixty TthreeThousand
Nine Hundred Thirty Seven Only) with date of receipt of the said
notice and the judgment debtor having failed to repay the amount, the
undersigned has issued a notice before attachment dated 03.01.2023
& 16.05.2023 and attached the Property described herein below.
The judgment debtor having failed to repay the amount, notice is hereby
given to the judgment debtor and the public in general that the
undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under rule 107 [11(d-1)]
of the Maharashtra Co-operative Societies Rules, 1961 on this 06 th
June of the year 2023.

The judgment debtor in particular and the public in general is hereby

cautioned not to deal with the property and any dealings with the

property will be subject to the charge of the DMK Jaoli Sahakari Bank

Ltd ,Mumbai For an amount Dated 31.05.2023 Business Loan of Rs

30,91,446/-( Rupees Thirty Lakhs Ninety One Thousand Four Hundred

Fourty Six Only ) and further interest on Principal amount till realization.
Description of the Inmovable Properties

Mr Vishnu Kondiba Wadkar, Borrower & Mortgagor Ownership

Premises Sai Jyot, Sector No 16 A, Flot No 127, Nerul, Navi

Mumbai 400 706 ( 1 + 2, measuring 67.50 sq mtrs built up )

All that piece and parcel of the Residential properties mentioned above

of Mr Vishnu Kondiba Wadkar , in the Jurisdiction of Registration

District and Sub District — Thane within the jurisdiction of Sub —

Registrar of assurances at Thane .

Date : 06.06.2023

Place : Nerul, Navi Mumbai

Sd/-

Vijaykumar Sahebrao Lakade
Recovery Officer
Maharashtra Co-OP.Soc.Act.1960
And Rule 107 Of Rules 1961)

BRIHANMUMBAI

MAHANAGARPALIKA

L.T.M.G. HOSPITAL, SION, MUMBAI-400 022
LTH/185/T. dt. 8.6.23
E-TENDER NOTICE
This is an E-Tender Notice. The Commissioner of Municipal Corporation of Greater Mumbai (MCGM)
invites e- tenders as given below in three Packet systems".

The Name of the work : (1 Nos) Multi-Headed Microscope with Computerized Photomicrography system
(83 Headed-1+2 Observers) for Pediatrics of L.T.M.G. Hospital.

Sr. DescriAnaesion E-Tender | EMD | Start Date and | End date
No. Price (Rs.) | Time of online | and Time of
(Rs.) Bid online Bid
Downloading | Submission
(1 Nos) Multi-Headed Microscope  with|Rs.2300/-| Rs. 12-6-23 20-6-23
Computerized Photomicrography system (3 headed -| plus GST | 37500/- 04.00 pm 04.00 pm
1+2 Observers) Pediatrics Of L.T.M.G. Hospital with| @18% (16:00 Hrs.) | (16:00 Hrs.)
CMC for five years after the completion of warranty
of three years
Bid No. 7200052863

details of the tender.

PRO/671/ADV/2023-24

The intending tenderer Shall visit the Municipal Corporation website at http//www.mcgm.gov.in for further

The tender documents will not be issued or received by post.

Sd/-
Dean
L.T.M.G. Hospital, Sion

Keep the terraces clean, remove odd articles/junk/scrap

FEDERAL BANK

YOUR PERFECT BANKING PARTNER

Loan Collection & Recovery Department - Mumbai Division

The Federal Bank Ltd. Loan Collection & Recovery Department -
Mumbai Division 134, 13th Floor, Joly Maker Chamber II,
Nariman Point, Mumbai-400 021
E-mail : mumicrd @federalbank.co.in,

Phone : 022-22022548 / 22028427
CIN : L65191KL1931PLC000368, Website : www.federalbank.co.in

POSSESSION NOTICE

Whereas the undersigned being the authorised officer of the Federal
Bank Limited under the Securitisation & Reconstruction of Financial
Assets and Enforcement of Security Interest Act,2002 (hereinafter
referred to as Act) and in exercise of powers conferred under section
13(12) of the said Act read with rule 3(1) of the Security Interest
(Enforcement) Rules,2002(hereinafter referred to as Rules) issued a
demand notice dated 14-03-2023 calling upon the borrowers (1) Mr.
Salil Vijay Pitkar, Son of Mr. Vijay Pitkar alias Vijay Chintaman
Pitkar and 2) Mrs. Shreya Salil Pitkar alias Pitkar Shreya Salil, Wife
of Mr. Salil Vijay Pitkar both at Flat No. A-204, Neel Vardhaman CHS
Ltd, Plot No. 46, Sector 05, New Panvel, District Raigad, Maharashtra
— 4102086, also at Flat No. 1760, 17th Floor, D — Wing, Platina Building
Casabella Gold, Kalyan Shill Road Dombivali, East Thane,
Maharashtra — 421204, also at Bungalow bearing Villa No. C — 68,
Dominia Tata Prive Old Khandala Road, Lonavala, Pune, Maharashtra
— 410401, to repay the amount mentioned in the notice being
Rs.5,52,21,490.94 (Rupees Five Crores Fifty Two Lakhs Twenty
One Thousand Four Hundred Ninety and Paisa Ninety Four Only)
together with interest and costs within 60 days from the date of
receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby
given to the borrower and the public in general that the undersigned
has taken possession of the property described herein below in
exercise of powers conferred on him under section 13(4) of the said
Act read with rule 8 of the said Rules on this 06th day of June of the
year 2023.

The borrower’s attention is invited to the provisions of section 13 (8) of
the Act, in respect of time available, to redeem the secured assets
(security properties).

The borrower in particular and public in general is hereby
cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the Federal Bank Ltd. for
an amount of Rs.5,65,93,946.94 (Rupees Five Crores Sixty Five
Lakhs Ninety Three Thousand Nine Hundred Forty Six and Paisa
Ninety Four Only) as on 05-06-2023 together with further interest
and cost/other charges thereon from 06-06-2023

Description of the Security Property

All the piece and parcel of the Villa No. C-68 “Dominia” carpet
admeasuring 191 Sq. Mtrs (C-26 as per the occupancy certificate
dated 01-08-2014) consisting of Ground + 1st Floor in complex
known as “PRIVE?” existing and/or to be constructed and all other
improvements thereon comprised in S Nos. 147-A, 147-B, 148,
148A, 149B, 149C, 155B, 315, 316, 317, CTS Nos. 163, 160, 160/1 to
160/4, 161,156,162, 155, 164, 166, 158, 157, 159 of Kala Tumba
Village, Mouje Lonavala, Taluk Maval, Pune District, Maharashtra
State within the registration Sub District of Maval, within the
Revenue limits of Tehsil Maval, within the limits of Lonavala
Muncipality, comprising of various plots with proportionate share
in common open spaces, garden areas and roads in the land
bearing entry No. 216, Lonavala Muncipal Council No. H-ward,
House No. 56 presently No. 67, building commonly bounded on
East: Villa No. C-69, West: Villa No. C-67, North: Internal Road and
South: Adjacent Villa (Charged to [A] above, Mortgaged by 1st
and 2nd among you)

For, The Federal Bank Limited
Assistant Vice President & Division Head
(Authorised Officer under SARFAESI Act)

Date: 06-06-2023
Place: Maval, Pune

PUBLIC NOTICE

NOTICE is hereby given that Smt. Mayuri Kamlesh Desai being absolute owner
has agreed to sale the property described herein to Mrs. Surajben Pannalal
Jain & Mr. Sandeep Pannalal Jain for the consideration. It is disclosed that
property below had been originally allotted to Dinkerrai Ghelabhai Desai
& Hemlata Dinkerrai Desai by M/s. Shreepati Jewels as Permanent Alternate
Accommodation in lieu of their Monthly Tenancy Rights in Room No. 137
on the First Floor in the Building known as Amarwadi under registered Deed
dated 01.06.2012 bearing No. BBE/03/5179/2012. That Dinkerrai G Desai &
Hemlata D Desai died intestate on 23.11.2017 & 01.04.2022 respectively leaving
behind Smt. Mayuri Kamlesh Desai as their only legal heir under Hindu law of
succession to whom further rights attached to the property below are transferred
under Registered Supplementary Agreement dated 15.12.2022.

Any person/s who claims to be legal heir/s of deceased Dinkerrai G Desai &
Hemlata D Desai if any and or any person including legal entity having any
claim or rights in or upon the property below by way of inheritance, Share, Sale,
mortgage, lease, lien, license, gift, possession or encumbrance or otherwise is
hereby called upon to intimate the same known to the undersigned in writing
at the address mentioned belowif any, together with evidence thereof, within 7
days from the date of this notice, failing which such claim shall be deemed to
have been waived and abandoned and sale shall be completed.

Flat No. 1806 adm. 475 sq. fts. (Carpet area) on the 18th Floor in G Wing of the
known as “Shreepati Jewels” situated at Tatya Gharpure Marg, Khattar Ali Lane,
Mumbai 400004 lying on the land bearing Cadastral Survey No. 370, 371, 372 &
390 of Girgaon Division Taluka & Dist.: Mumbai City.

Sd/-

M/s. SAI CONSULTANCY SERVICES
ADVOCATE HIGH COURT, MUMBAI
Chamber No. 201, 2nd Floor, Jasmine Garden,
2nd Floor, Jambhli Naka, Nr. Hotel
Times Square, Thane (W)-400 601.

Place: Mumbai
Date: 09.06.2023

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
TESTAMNERY AND INTESTATE JURISDICTION
PETITION NO. 3284 OF 2022
Petition for Letters of Administration with Will annexed of the properties
and credits belonging of Ranjana Baburam Agrawal alias Ranjana
Agrawal, Hindu, Indian Inhabitant of Mumbai. a Married, Occupation
household who was residing at the time of her death at B-11, Versova
Andheri Sangam CHS 4, Plot No. 54, S.V.P Nagar, Near MTNL, Versova
VersovaAzad Nagar, Andheri (West), Mumbai - 400053 ... Deceased
Sagar Dharamveer Agarwal, aged 30 years, Hindu, Indian Inhabitant of)
Mumbai, Occupation : Service, residing at B-11, Versova Andheri Sangam)
C.H.S.4 Plot No.54, S.V.P. Nagar, Near MTNL, Versova, Versova Azad )
Nagar, Andheri (West), Mumbai - 400053. being sole legatee named under)
the last “Will” and Testament of the of the deceased abovenamed. )
To,
1. ALLCONCERNED,
2. Dharmveer Mahinder Agarwal (Husband)
Whereabouts Not Known
If you claim to have any interest in the estate of the deceased you are hereby cited to come
and see the proceedings before the grant of Letter of Administration with “Will” annexed.
In case, you intend to oppose the grant of Letters of Administration, with the “Will” annexed
you should file in the Office of the Prothonotary and Senior Master a caveat within 14 days
from the service of this citation upon you.
“You are hereby informed that the free legal services from the State Legal Services
Authorities, High Court Legal Services Committees. District Legal Services Authorities and
Taluka Legal Services Committees as per eligibility criteria are available to you and in
case, you are eligible and desire to avail the free legal services, you may contact any of the
above Legal Services Authorities / Committees”
WITNESS SHRI. SANJAY VIJAYKUMAR GANGAPURAWALA, ACTING
24th day of May, 2023 CHIEF JUSTICE, at Bombay, aforesaid this
Sd/-
Prothonotary and Senior Master
Sealer
This 26th day of May, 2023

...Petitioner

Raghunath S. Gawde
Advocate for the Petitioner

aSREC ‘ Dynasty Business Park, Unit no. A-212, 2nd Floor, Andheri

(India) Limited Kurla Road, Andheri (East), Mumbai-400 059.

PUBLIC NOTICE FOR E-AUCTION — SALE OF IMMOVABLE PROPERTIES

(Under Rule 8(6) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002)
EREAS,

ASREC (India) Ltd., a company incorporated under the Companies Act, 1956 is registered with
Reserve Bank of Ind|a as a Securitization and Reconstruction Company under section 3 of
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(SARFAESI Act, 2002) having its Registered Office at Solitaire Corporate Park, Building No.2 — Unit No.
201-202 & 200A-2008B, Ground Floor, Andheri Ghatkopar Link Road, Andheri (East), Mumbai-400
093 (hereinafter referred to as “ASREC”) and secured creditor of M/s. Vinyl Plast (borrower) 2. Mr.
Ashwin Chandrahas Kamath Prop of M/s. Shrink Wrap (borrower) by virtue of Deed of Assignment
dated 25.03.2021, executed with original lender Bharat Co-operative Bank (Mumbai) Ltd, whereby
ASREC (India) Ltd., in its capacity as trustee of ASREC PS-12/2020-21 Trust, has acquired the
financial assets of aforesaid borrowers from Bharat Co-operative Bank (Mumbai) Ltd with all rights,
title and interest together with underlying security interest under Section 5 of the SARFAESI Act, 2002.
The Authorized Officer of Bharat Co-operative Bank (Mumbai) Ltd in exercise of powers conferred
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (SARFAESI) and Security Interest (Enforcement) Rules, 2002, had issued a demand notice
dated 25.06.2019 u/s 13(2) of the said act calling upon the borrower 1. M/s. Vinyl Plast and it's Joint
Co-Borrower in their capacity for repayment of total outstanding amount aggregating to Rs.
22,08,08,471.00 (Rupees Twenty-Two Crore Eight Lakh Eight Thousand Four Hundred and
Seventy-One Only) as on 31.05.2019 (together with further interest, expenses costs, charges,
repayment if any etc.,) & 2) Mr. Ashwin Chandrahas Kamath Prop of M/s. Shrink Wrap, and it's
Joint/Co-Borrower in their capacity for repayment of total outstanding amount aggregating to Rs.
1,66,50,959/- (Rupees One Crore Sixty-Six Lakh Fifty Thousand Nine Hundred and Fifty-Nine
Only) as on 14.06.2019 (together with further interest, expenses costs, charges, repayment if any
etc.,) in respect of the advances granted by the Bharat Co-operative Bank (Mumbai) Ltd to 1. M/s.
Vinyl Plast (borrower) 2. Mr. Ashwin Chandrahas Kamath Prop of M/s. Shrink Wrap within the
stipulated period of 60 days. The said Demand Notice dated 25.06.2019 under Sec.13 (2) of the said
Act served upon you and in exercise of the powers conferred under Section 13(4) read with
Enforcement of Securities (Interest) Rules, 2002, the Authorized Officer of Bharat Co-operative Bank (
Mumbai) Ltd. took symbolic possession of the properties more particularly described in Schedule
here underon10.10.2019.

As the abovementioned Borrower / Joint Co-Borrowers/Partners having failed to repay the entire
outstanding amount as per said demand notice, the Authorized Officer of ASREC (India) Ltd. took
physical possession of 1) Unit No. B/13, “B” Building “Nand Dham Industrial Estate, Marol Maroshi
Road, Andheri (East), Mumbai — 400 059 more particularly described in Schedule here under on
19.04.2023 as per order CMM, Mumbai dated 29.11.2022 and the same was published on
21.04.2023 in Free Press Journal (English) and Navshakti (Marathi) 2) Unit No.B-14 Nand Dham
Industrial Estate, Marol Maroshi Road, Andheri (East) Mumbai— 400 059 more particularly described
in Schedule here under on 19.12.2022 as per order CMM, Mumbai dated 11.10.2022 and the same
was published on21.12.2022 in The Free Press Journal (English) and Navshakti (Marathi) Mumbai.
Since the entire dues have not been cleared, Notice is hereby given to the public in general and
Borrower(s) and Joint/Co-Borrower(s) in particular that the Authorized Officer hereby intends to sell
the below mentioned secured properties for recovery of dues, as per aforesaid demand u/s 13 (2)
notice after giving due credit to the payment received subsequent to the said notice, under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
and hence the tenders/bids are invited in sealed cover for the purchase of the secured properties. The
properties shall be sold strictly on “AS IS WHERE IS”, “AS IS WHAT IS and “NO RECOURSE” basis.

Lot Description of the Secured Assets Reserve | EM.D Bid
No Price(Rs. | (Rs. in |Increment
in Lakh) | Lakh) | (InRs.)

Unit No. B/13, admeasuring 1303 sq. ft. and Mezzanine area| 239.00
admeasuring 540 sq. ft situated on the Ground Floor in “B”
Building “Nand Dham Industrial Estate, Marol Nand-Dham
Udyog Premises Co-operative Society Limited, Marol Maroshi
Road, Andheri (East), Mumbai — 400 059, owned by Mr.
Chandrahas Vasudev Kamath, Prop of M/s. Plastic International
and bounded by: East: 'Internal Road, West: Internal Road ,
North: UnitNo B-12, South: UnitNo B-14

Unit No.B-14, admeasuring 1077 sq. ft. carpet area and Loft,
admeasuring 520 sq.ft. carpet area situated on the Ground Floor|
in “B” Wing of Nand Dham Industrial Estate, Marol Nand Dham|
Udyog Premises Co-operative Society Limited constructed on
land bearing Survey Nos. 502, 504, 522, 524, 523, 549, 554,
559, 558, 551, 550 & 545 situated at Marol Maroshi Road,
Andheri (East) Mumbai—400 059 owned by M/s. Film Plast and|
bounded by: East: 'C' Block , West: Marol Maroshi Road, North:
Building, South: Steel Made Industries

TOTAL

TERMS & CONDITIONS :-

1. THE E-AUCTION WILL BE HELD ON 12.07.2023 BETWEEN 10.00 A.M TO 12.00 PM WITH
UNLIMITED AUTO TIME EXTENSION OF 5 MINUTES EACH, TILL THE SALE IS CONCLUDED.
2. E-auction will be conducted under “online electronic bidding” through Asrec's approved service
provider M/s. C1 INDIA PRIVATE LIMITED at website: https://www.bankeauctions.com (web portal
of M/s C1INDIA PRIVATE LIMITED.). E-auction tender document containing online e-auction bid form,
declaration, General Terms and Conditions of online e-auction sale are available in websites:
www.asrecindia.co.in and https://www.bankeauctions.com. The intending bidder shall hold a valid
e-mail address. The contacts of M/s. C1 India Private Limited - Mr. Bhavik Pandya, Mobile: +91
8866682937, Help Line No: (+91- 124-4302020/ 21/ 22, + 917291981124/ 1125/ 1126, Email:
gujarat@cindia.com, support@bankeauctions.com.
3. Registration of the enlisted bidders will be carried out by the service provider and the user ID or
Password will be communicated to the bidders through e-mail. The bidders will be provided
necessary training on e-auction free of cost. Neither ASREC nor the service provider will be
responsible for any lapses/failure on the part of bidder on account of network disruptions. To ward off
EUCE incidents, bidders are advised to make all necessary arrangements such as alternative power

ack-up etc.
4. The particulars given by Authorized Officer are stated to the best of his knowledge, belief and
records. Authorized Officer shall not be responsible for any error, mis-statement or omission etc. The
intending bidders should make their own independent enquiries regarding encumbrances, title of
properties put on auction and claims/rights/dues affecting the properties prior to submitting their bids.
The e-auction advertisement does not constitute and will not be deemed to constitute any
commitment or any representation of ASREC. The properties are being sold with all existing
encumbrances whether known or unknown to ASREC. The Authorized Officer / Secured Creditor shall
not be responsible in any way for any third-party claims/ rights/views.
5. The properties shall not be sold below reserve price and sale is subjectto ~ confirmation of Asrec
India Ltd, the secured creditor. Bids in the prescribed format given in the tender document shall be
submitted to Authorized Officer of ASREC (India) Ltd., Dyansty Business Park, Unit No A-212, 2nd
Floor, Andheri Kurla Road, Andheri East, Mumbai 400059 or submit through email to
Sunil.k kar@ india.co.in,, Last date for Submission of Bid Form is 11.07.2023 upto
4.00 PM. The bid form or EMD received late for any reason whatsoever will not be entertained. Bid
without EMD shall be rejected summarily.
6. The intending purchasers/ bidders are required to deposit EMD amount either through NEFT /RTGS
in the Account No: 009020110001517, with Bank of India, SSI, Andheri Branch, Name of the
Account/Name of the Beneficiary: ASREC PS-12/2020-21 TRUST, IFSC Code: BKID 00000 90.
7. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part of sale
consideration and the EMD of unsuccessful bidders shall be refunded in the same way. The EMD shall
not bear any interest. The bidders are requested to give particulars of their bank account to facilitate
quick and proper refund.
8. The successful bidder shallimmediately i.e. on the same day or not later than next working day, as
the case may be, deposit 25% of the sale price (inclusive of EMD amount deposited) to the Authorized
Officer and in default of such deposit, EMD will be forfeited and the properties shall be sold again.
9. The balance amount of the sale price shall be paid on or before 15th day of confirmation of sale of
the properties or such extended period as may be agreed upon in writing between the secured creditor
and successful bidder. In default of payment within above stipulated time period, the deposit shall be
forfeited and the properties shall be resold and the defaulting purchaser shall forfeit all claims to the
properties or to any part of the sum for which it may be subsequently sold.
10. The sale shall be subject to provisions of Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 & Security Interest (Enforcement) Rule 2002.
11. The interested bidders can inspect all the properties on 03.07.2023 from 11.00 am to 3.00 pm.
Contact Details: Mr. Sunil P Korgaonkar - Cell No. 9820834318, 022 - 69314512, Mr. G.P. Mukherjee -
CellNo. 9674138275, 022 - 69314502, may be contacted for any query.
12. The Authorized officer reserves absolute right to accept or reject any or all offers and/or modify
any terms/conditions without assigning any reasons thereof.
13. The successful bidder would bear the charges/fees payable for GST, registration, stamp duty,
registration fee, incidental expenses etc. as applicable as per law.
14. The highest bid will be subject to approval of the secured creditor.
15. This notice, under Rule 8 (6) of Security Interest (Enforcement) Rule 2002, will also serve as 30
days' notice to the borrowers / guarantors / mortgagors for sale of secured properties under
SARFAESI Act and Security Interest (Enforcement) Rules on the above-mentioned date if their
outstanding dues are not paid in full.
Date: 09.06.2023

Place: Mumbai

23.90 {1,00,000/-

N

237.00 | 23.70 [1,00,000/-

476.00 | 47.60

Sunil Korgaonkar
Authorised Officer, ASREC (India) Ltd.




